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N.F. Railway 
Office of the 

General Manager (P) 
Maligaon.. Guwahati-1 1 

Date:03-05-2005 

ftf 
G*t 

T 	f. 

No. Eli 70JLC-NS1567105(Loose) 

To, 
The Deput' Regisfrar, 
Central Administrative Tribunal, 
Guwahati Bench Rajgarh Road, 
Bhanqarh, Guwhàti. 

S 	 Sub:- Compliance of Judgmentl order 
dt. 28-02-2005 in OA No .53/2005. 

Sri. B. Kalita & Ors -VS- UOl 

As diréctèd by the Hôn'ble Central Adminitrative Tribunal! Guwahati Bench 
vide judgmentl órdér dt. 28•02-2005 in OA No.53/2005 the competent authority i.e. 
the Chief PèrsonAel Officer/A., N.F. Rly, Maligaon has gone through the case 
thoroughly including the -representations submitted by the applicants as directed by 
the Hon'ble TribUnal and has disposed of the same after due consideration with the 
speaking order. A  Xerox copy of, the speaking order is enclosed herewith for kind 
perusal of Hon'b!e Tribunal please. 

$' 
DA: As above. 

- 	 o .30 S-os • 	 (B.Sarma) 
Asstt. Personnel Officer/LC 

for General Manager(P)/ ML-G 

05  .c • 	\J 	tA 



Sub: Speaking order in compliance with the Hon'ble CAT/GHY 
order dt. 28.2.05 in O.A. No.53/05, Shri B. Kalita & 
Others- Vs.-U.O.(. 

1 have gone through the representation submitted by the 16 employees who 1ifrC1 O.A. No. 53/05 and Hon'ble CAT's orders passed on 28.2.05 on the said O.A. 

The brief history of the case is as under as per the records:- 
While initiating the selection for filling up of vacancies in SE/Drawing in scale Rs. 6500-10500/- there w&e some Inadvertent mistake committed in 

calCulatiOn of vacancies for conducting selection. Hence, there were 
cot tesporidonces between G.M. (P)/Open Line and Construction Organi sation/N. F. Railway besides there were representations from N. F. R. E. U. 
and N.F.R.M.ij. Hence, considerable delay has. been taken place and in the 
meanwhile the orders for restructurinj issued by the Railway Board which has 
totally, changed the scenario of the selection. Finally the selection of 
S.E/Drawing has been completed and orders for promoting 08 employees (6 
vacancies for Constwctjon Organjsatjon and 02 vacancies for Open Line) have 
been issued vide letter No.E1254/21/pt,tl (E) dt. 4.4.05 however, subject to out 
come of the OA No. 53/05. Hence, I feel that the N.F.Railway Administration has 
correctly fpllpWed th ru 	procedure for condueting th seetion for the post of SE/Drawing and no injustIe. has been done to the 16 applicants in question. 

I have gone through representation in detail wherein following are the 
three major aspects they raised 

The assessment of vacancies has not been done properly. 
There were representations of employees through unions which were 
not replied. 
Reduction of vacancies from 19 to 8 without giving any weightage to 
the letter dt. 6.1.04 issued by the Railway Board and the letter dt. 
27.4.04 issued by the G.M./CON/Maligaon. 

The following will satisfy the aspects raised by the applicants: 

1. Regarding vacancies, a lot number of correspondens have been 
seen in the records right from the notification issued on 16.9.02 and 
which was revised by another notification dt. 28.10.02, because of 
less number of SC candidates aHerted in the notification dt. 16.9.02. 
Further, no other changes in The vacancies in the notification dt. 
16.9.02 and 28.10.02. Hence, it is further to be stated that there is no 
irregularities Committed by the administration by calling the JE/I who 
were promoted on 30.4.02 alongwith the applicants who are very 



senior to these recently promoted employees. It is pertinent to mention 
that the applicants have not quoted any rules violated by the 
ftF.Railway Administration by calling these JE/l who have been 
recenty promoted. . 

Regarding point No.2, the applicants represented that their grievance 
sent through N.F.R.E.U. was not replied. In thisregard, it is to be 
stated as mentioned in the brief history of the case, the selethon for 
SE/Drawing is delayed because of either N.F.RE.U.'S representation 
(or) N.F.R.M.(J.'s representation. Based on theirfrepresentations, the 
process of selection has been reviewed by the off jeers at various levels 
and finally the competent authority had decided to hold the selection 
but before implementing the decision for holding the selection Railway 
Board 	issued restructuring orders vide letter dt. 6.4.04 	for 
imptementation. As per these instructions the selections which were 
not finalized as on 1.11.03 are to be cancelled and the restructuring 
order rules are to be followed. Hence, the action taken by the 
Administration for implementing the restructuring order superseding 
selection proceedings initiated is justified and there is no grievance on 
this ground also. 

Regarding point No3, reduction of vacancies from 19, the following 
facts are seen in the records: 

GM/CON vide letter dt. 27.4.04 had informed 18 vacancies in the 
category of SE/Drawing and one higher grade vacancy and therefore 
total vacancies advised by Construction Organisation was 19. The 
vacancy available in Dy.CE/Br./Line had been taken into consideration 
There was no vacant post of SE/Drawing in NBQ Workshop. There 
was no vacancy in SE/Drawing in Open Line However, there were 
two resultant vacancies in SE/Drawirg; In order to correctly arrive at 
the number of vacancies for which selection was to be held and also to 
ascertain the views, a joint meeting with both the recognized Unions 
was held in 17.12.04. CE/CON/lI informed that'CON Organ. was not 
permanent organization and requiremnt of men vary based on 
projects on hand. CE/CON/Il had further informed in the meeting that 
though the CON. Organ. had indicated 19 vacancies, the same had 
gone down and at present there were only 6 vacancies which were 
required to be filled up. Therefore; iiwas decided in the meeting that 
the selection would be held for filling up of 8 vacancies i.e. 2 for Open 
Line and 6 for CON. Organ. and accordingly selection was completed 
and 8 employees have been promoted to the post of SElDrawing. 



4 1 	Finally 1  regarding thel6 applicants' request for the administration either 
to conduct the selection based on the vacancy position vide letter dt. 27.4.04 for 
19 vacancies (or) to hold selection as per the notification dt. 28.10.02 (it is 
erroneously mentioned by the applicants as 28.10.04) without calling the junior 
JEIf it is to be stated that as already explained in detail, the administration has 
not violated any rules in reducing the vacancies from 19, to 08 as a conscious 
decision had been taken to conduct the selection for 08 ( 6 for Construction 
Qrganisation and 02 for Open Line)as workcharged post in the Construction 
Orqanjsatjori varies from time to time and hence;the vacancy has reduced from 
19 to 6. Also, the applicants have not quoted any rules violated by the 
Administration in calling their juniors JE/l employees for the selection. As per the 
records, they have been correctly called for the SE/Drawing selection at that time 
when the notification was issued on 28.10.02 and 22.11!Q2., Also it is further 
mentioned that restructuring orders mentioned by the applIcant is correctly 
followed and finally order was issued on 4.4.05 for 08 employees in JE/l subject 
to the out come of the O.A. No. 53/05. ,  

Hence, I find that there is no violation of any rules and procedures by 
conducting the SE/Drawing selection and accordingly, the applicants may be advised. 

(V. Pitchairaju) 
Chief Personnel Officer/A. 

I. 
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CENTRALADMINISTRATIVE 'TRIBUNAL :::GUWA.HATI.BENCH. 

• 	O.A:No:532005 

DATE OF DECISION 28.02.2005 

Sri Bha nKalita & Ors. 	 . 	 •APPLICAIT(S) 

Ms. U. Das 	 ADVOCATE FOR THE.. 
APPLICANF(S) 

-VERSUS- 

The Union of India & Ore. 	 . 	 RESPONDENT (S) 

Mr. J.L. Sarkar 	 . 	ADVOCATE FOR THE 
RSPOND(S) 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

THE HON'BLE MR. 	 . 	.•. 	. 

Whether Reporters of local papers may be allowed to see the judgment? 

To be refetted to theReporter or.not? .. 

.3. Whether their Lordships wish to see the faircopy of the judgment? 

4. Whether the-judgment.ig to be circulated to the other Benches? 

Judgment delivered by Hon'ble member (A). 

4 



RespOndeflts. 

) 	 CENTRAL ADMINISTRATIVE TRim NAL, GUWAIIATI BENCH 

Original Application No. 53/2005 	/ 
• 	.. 

Date of Order: This the 2EP day of Febnmry. 2005. 

THE HON'BLE rvll K .V. PRAHLADAN, ADMINISThAWJE MEMBER 

Sri Bhabananda Kalita. 
JharnaSarkar 	' 
BhabanafldaPatgiri 
NarnitaHazarika 
Dhruba Pd. Sengupta 

6...Rajani:Kt. Sarrna 	. 	 S  

7. RajatRanjanDeka . 
8.. SurajitKrRoy 

SwapanKrDey 
Pradip Kr.Singha 
Gauranga Ley,. 

12.Khalil Aflaari, 
13.Bhuban Cii. Das 
14.Jitu Hazarika 
15. Taizuddin Ahrned 	0 	 . ... Applicants 

All the applicants are working as JE-I in the office of .  the General Manager 
(Con/I'), GM (P), N. F. Railway. 

By Advocate Ms. Utha Das. 

0 o  

- Versu - 

- 1. Unionoflndia,. 
Represented by the Sec'retary,to the 
Govt. of India, Ministry of Railways, 
RaIl Bhawan, New Delhi. 

The General Manager(P) 
N.F .Railway,Maligaofl, Guwahati 

The General Manager(Con/P) 
N.F.Railway, Maligaori, 
Guwahati.. 

The CP D E,N.F.Railway, 
Maligaon,GuWahati 

5. Theteputy Chief Personnel Officer (Con) 
N.F.Railway, Maligaon, Guwahati. 

By Advocate Mi. J.L. Sarkar for .  Railways. 



H 	 H 

ORD ER 

KY. PRAHLADAN, MEMBER (A): 	 S  

Heard Ms. U. Das, learned. counsel for the applicants and also Mr. J.L. 

Sarkar, learned counsel for the respondnts. 

2. 	The application is dispcsed of with a direction that the applicants shall 

submit a representation to the respondents listing out their grievances within 15 

days from the date of receipt of this order. The respondents shall give reply within 

two months from the date of receipt of such representation. Whileexarnining the 

representation of the applicants, the respondents shall be taken into consideration 
zfr 	 0 

• 	the letter dated 27.04.2004jnd the vadancy position in that letter. The reply shall b' 

be self-contained, reasoned and speaking. 'The respondents to file compliance 

report after two months. List on 02.05.2005 for compliance report. 

A copy of this order be furnished to Mr. JL Särkar, learned counsel for 

the respondents. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

(An application under Section 19 of the Administrative Tribunals Act 1985). 

ORIGINAL APPLICATION NO. 	/2005. 

Sri BhabanandaKalita 

TharnaSarkar, 

BhabanandaPatgiri 

NamitaHazarika 

DhrubaPd. Sengupta 

RajaniKt.Sarma 

Rajat Ranjan Deka 

Surajit Kr Roy 

SwapanKrRoy . 

Prdip KrSinha 

GaurangaDey, 

Khalil Ansari, 

Bhuban Ch. Das 

Jitii Hazarika 	 S  

15: Taizuddin Ahmed 	• 
lk All the applicants are working as )E-I in the office of theGeneral Manager (ConIP), -4 (I)) '° 

N.F.Railway, Maligaón, Guwahati. 	 S  
Applicants 

- Versus- 

Union of India, 
Rpresented by the Secretary to the 	• 

• Gort: of India, Ministry of Railways, 
Rail Bhawan, New Delhi. 

The General Manager(P) 	S 	 S 	S  
N.F.Railway, Maligaon, Guwahati. 

: JL 
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The General Manager (Con/P) 
N.F.Railway, Maligaon, 
Ouwahati. 

The C PD E, N.F.Railway, 
Maligaoñ,Güwahati 

The Deputy Chief Personnel Cfficer(Con) 
N.F.Railway, Maligaon, Guwahati.. 

• DflAILS OF THEAPPLICA'flON: 

Particulars against wiuich this application is made: 

This application is filed against the aetion of the respondentsin not holding 

the selection for the post of SE even though they have been qualified for the same 

in the year 2000 itself.. - 

LIMITATION: 

This applicants declare that the instant application has been filed within the 

limitation period prescribed under Section 21 of the Central Administrative 

Tribunals Act 1985. 

•3. 	JURISDICTION: 

The applicants: further declare that the subject matter of the case is within the 

jurisdiction of the Administrative Tribunal. 

4. 	FACTS OFTHE CASE: 

4.1 	That the applicants are citizen of India and resident of .  Guwahati, Maligaon 

hencethey are entitled to all therights, privileges and protection as guaranteed 

by the Constitution of India and laws framed thereunder. The claims and 

ieliefs sought for by the applicants in this application is same, hence they pray 

before this Hon'ble Tribunal to join together, in a single. applicati9n invoking 

Rule 4(5) (a) of the Administrative Tribunal (Procedure) Rules, 1987. 

\'1d1 \it 	Mz. 
( 
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4.2 	That the applicants before this Hon'ble Tribunal are presently holding the post 

of JE I in the drawing and design cadre of Construction organization, Civil 

Engineering Department under GM/Con/IvILU (Hq. Unit). The applicants are 

eligible for the next promotion to the post of SEiDrawing w.e.f. I 5 . . 

A chart showing the service particulars of the appl;icants is annexed 

herewith and marked as Annexure-I. 

4.3 	That the applicants beg to state that the next post promotional post i.e. SE is a 

selection post. The Respondents had issued an order bearing 

No.E/254/21/IllIPt.IV(E) dated 28.10.02 to hold the selection for the post of 

SE/ORG in scale of' Rs.6500-10500/- against Direct Recruit(DR) and 

Deprtmental Promotion (DP) quota of Civil Engineering Department to fill 

up the vacancies in the categories of SE/Drawing and SE/DRG. By the said 

order the applicants were also called for the said selection and notification had 

been issued calling the applicants alongwith other employees to appear in the 

said selection. ' 

A copy of the said order dated 28.10.2002 is annexed herewith and 

marked as annexure-2, 	- 

4.4 	That the applicants beg to state that the Respondents while postponing the 

earlier selection have issued another order bearing 

No.E/254/C/Selection/DRGING Pt.II dated 3.12.02 in supèrsession of 

GM(P)IMLG's notification of even number dated 28.10.02 by which it was 

decided to hold the selection for filling u the total vacancies of 18' posts in 

the categories of -SE/Drawing. By the 'said order the applicants were again 

called to appear in the said selection. 

A copy of the said order.dated 3.12.02 is annexed herewith and 

marked as Annexure-3. 	- 

4kALJ 
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• 4.5 	That the applicants beg to state that the applicants expecting for the said selction 

and they had been visiting the office of the respondents regarding holding of the 

said seldction but nothing was communicated to the applicants. On visiting, the 

office of the resbndents the applicants could come to,knowthat the selection which 

was scheduled to be held had been postponed again. 

4.6' That the applicants beg, to state that in continuation to the GM(P) MLG's 

notification of even number dated 22.11.02 the Respondents have issued another 

notification bearing No.E1254/21/HhiPt.IV(E) dated 5.1.04 by which it has been 

decided to hold the selection for filling up the vacancies as mentioned in the earlier 

notification dated 3.12.02. In fact in that selection also the appliëants name 

appeared in the list ofnaine of the candidates against DP quota 

	

4.7 	That the applicants beg to state that while they were waiting for the said selection 

the iespondents issued another order dated 28.1.2004 by which the office 

notification dated 5. L04 has been postponed till further order without assigning any 

reason. 

	

• 	

•0 	 ' 	
jIb j 	 - 

of the said ordeidated28.1.04 annexed herewith and marked 

as Annexure- (i vtv 	f P 

	

4.8 	That the Railway Board has issued a notification bearing No.PC-ffl/2003/CRC/6 

dated 6.1.04 by which restructuring has been done in certain Group C andD cadres. 

As per the said order. 	 0 

cAll vacancies arising out of the restructuring should be filed up by 

senior employees who should be given benefit of the promotion w.e.f. 

01.11.2003 whereas.for the normal vacancies existing on 01.11.2003 

junior employees shoild be posted by modified selection .procedurebut 

they will get promotion and higherpay from the date of taling over the 

posts as per normal rules. Thus the special banefit of the  promotion 

	

• 	w.e.f. 01 . 11 . 2003 is available only for vacancies arising out of 

• 
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'A 

restructuring and for other vacancies the normal rules of prospective 

promotion from the date of filling up of vacancy will apply." 

A copy of the said order dated 6.1.04 is annexed herewith and 

marked 'as Annexure- - 

4.9 	That as per the order dated 6.1.04 issued by the Railway Board the GeneralManager 

(P), Maligaon wrote a letter to the'General Manager (ConIMlg) N.R>Railway asking 

to furnish the grade wise vacancy position of drawing and design cadre of 

construction organization of Civil Engineering Department (Hq. Unit) as on 

1.11.2003. 

A copy of the letter dated 26.4.04 is annexed herewith an marked as 

Annexuro- 

4.10 That acting on the aforesaid letter dated 26.4. 04 the General Manager/ConIMLG has 

written a letter bearing No.E/254/C/SeiectionfDRG/NG Pt.11 dated 27.4.04 to the 

GMLP/MLG, N.F.Railway, Maligaon apprising the vacancy position in' a chart 

showing the same under the department of GM/Con/MLG (Hq.Unit). 

A copy of the letter dated 27.4.04 alongwith the chart and the list is 

annexed herewith'and marked as Annexure- 

4.11 That the applicants beg to state that as per the vacancy shown by the GMiCon/MLG. 

the General Manager(P) MLG has issued an office order dated 28.1004 five 

SEJDrg. have been temporarily promoted to officiate as SSE/Drg. But in case of the 

present applicants nothing has been done till date. 

A copy of the said promotion order dated 28.10.04 is annexed"herewith 

and marked as Annexure- 

4.12 That the applicants beg to state that the 'applicants through the Union of has taken up 

the matter and lime to time correspondences have been made in this regard. But no 

fruitful result has come out The applicants are eligible for the next hiher grade in 



the year 2000.and the Respondents have been issuing notification one after another 

postponing selection one after another. Since 2002 the Respondents have been 

proposing to hold the selection but till ,  date no selection has been held for the 

reasons best 1cnoi to them. All the applicants are eligible for the said selection for 

the post of SE/Drawing only due to non holding of the said selection they have been 

denied their due promotion after selection. 
I 

413 That the applicants beg to state that being a model employer the Respondents are 

duty bound to hold selection in time as there are posts which have been falling 

vacant since 2002 itself as per the nàtification issued by the Respondents. 

4.14 That the applicants beg to state that now the Respondents are sought to promote 8 

persons without holding any selection. If the respondents have been taken this 

decision as per Railway Board's order dated 6.1.04 then there should have been 19 

posts (vacant) as shoi by GM/Con/MLG as on 1,11,2003,. The respondents have 
4 	 . 

taken this decision ignoring the order, issued by the Railway Board as well as the 

order dated 27.4.04. In that view of the matter the applicants pray before this 

Hon'ble Tribunal for an interim direction not to promote any person till finalisation 

of this O.A., otherwise this will cause prejudice to the present applicants. 

4.15 That the applicants beg to state that the Respondents ought tohave promoted the 

present applicant holding selection in the year 2002, but not doing so now they 

sought to promote only 8 persons ignoring the cases of the present applicants which 

is not at all sustainable in the eye of law. Since the Respondents have given the 

promotion to the SEE/Drg from SEIDrg as per the letter dated 27.4.04 they also 

ought to have promoted these applicants following the same manner andmethod as 

has been followed in their case. 

4.16 That the applicants beg to state that they have been apprising the matter before the 

Respondents through their Union but all have fallen on dealears. Having without 

any alternative rem èdy they have come before this Hon'ble Tribunal seeking 

redressal of their grievances. 

\'ldY-tAW P\7 
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The applicants crave leave of thi. Hon'ble Tribunal'to produce all the 

correspondences at the time of hearing of this case. 

	

4.1 	That the applicants beg to state that the respondents are responsible for not 

holding selection and postponing time to time without any reason and nowthe 

Respondents are taking move to promote 8 persons without holding any 

selection and without taking into consideration the vacancy position shown by 

the GM/Con/Mlg. Hence the applicants pray before this Hon'ble Tribunal for 

a direction towards the Respondents to produce all the relevant records at the 

time of hearing of this case. 

4.19 That this application has been filed bonafide and to secure ends ofjustice. 

	

5. 	Grounds: 

	

5.1 	For that the action of the Respondents in not holding the selection for the 

promotion to the post of SE/Drg. is per se illegal, arbitrary, violative of 

various provisions of service jurisprudence hence same is liable to be set aside 

and quashed.. 

	

5.2 	For that as per the order dated 27.4.04 the vacancy position in the Grade of 

SE/Drawing and Design Cadre of Civil Engineering Department is 19 posts 

but now the Respondents sought to promote 8 persons only, iioring the 

vacancy position is per se illegal and not sustainable in the eye of law. 

5.3 For that the Respondents time to time have been issuing notification for 

selection and have been postponing the samewithout any reason by which the 

applicants have been denied their legitimate promotion is per se illegal, 

arbitrary and no sustainable in the eye of law and therefore liable to 'be set 

aside and quashed. 

	

5.4 	For that the action ofthe respondents in not acting on the Railway Board's 

order incase of the present applicants but has been done in case ofothergrade 

without showing any reason is per sé illegal, arbitrary and violative of various 

/ 	1 



provisions of the Constitution of India as well as service jurisprudence, hence 

the same are liable to be set aside and quashed. 

5.5 	For that in any view of the matter the action/inaction on the part of the 

Respondents in not holding the selection for the promotion for SE/Drg. and 

now sought to fill up 8  posts without holding any selection and without taking 

into consideration the vacancy position as described in the facts of the case is 

not at all sustainable in the eye of law and liable to be set aside and quashed. 

The applicants crave leave of this Hon'ble Tribunal to advance more 

grounds on legal as well as on factual aspects at the time of hearing of this 

case. 

Details of the remedies exhausted: 

The applicants have come before this Hon'ble Tribunal against the action of 

the respondents in not holding the selection in time. In this regard the 

applicant had been approaching before the respondents through Employees 

Union. The applicants crave leave of this Hon'ble Tribunal to produce the 

same as and when this Hon'ble Tribunal desires to peruse. 

Matter not previously,  filed or pending with any other Court: 

The applicants have not filed any other case/applications in any other 

Courttrribuual regarding the present subject matter. 

Reliefs sought: 

Under the facts and circumstances stated, above, the applicants pray that the  

instant application be admitted, récordabe called for and on perusal of records 

and upon hearing the parties on the cause or causes that may be shown be 

pleased to grant the following reliefs. 

8.1• To direct the Respondents to hold selection as per the vacancy position •  

Shown by the order dated S, I04 (Annexure- .:) by the 

GM  
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8.2 	To direct the Respondents to promote the applicants as 'per the Railway. 

Board's order dated 6.1.04 taking 	coniderationthe.vacancy position 

as on 1.11.03 in the Grade of SE/Drawing and Design of Civil 

Engineering DepartmenL 

8.3 - Coet of the application. 

	

8.4 	To grant any other relief or reliefs as the applicants may be entitled to and 

• 	 as may be deemed fit andproper under the facts and circumstaiues of the 

case. 	 , 

• 	9. 	Ititerim orderprayed for: 	• 

Pending disposal of this application the 'applicants pray for an interim order 

directing the respondents not to issue any orderpromoting persons to SE/Drg. 

• 	from JE/I/Drg. 

• 	10. 	Particulars of the Postal Order: 	• 	 • 

• 	Postal Order No. 	• 	- 

Date 

• 	Issuing Office - Guwahati GPO 

Payble at - Guwahati GPO. 	•,. 

11. •, List of enclosures : • 

• An index showing the particulars of documents enclosed. 



S 	 - 	 - 

VERIFICATION 

I, Md Khlil Ansari, son of late Habib Ansari, aged about45 

years by profession service, resident of Maligaon, Guwahti do hereby 

vatiFj that Jam one of the applicants in the accompanying application. I 

am acquamted with the facts and circumstances of the case. I hereby verifr 
kk!sic- 

that 	the 	statements 	made 	in 	paragraphs 	A 

are true to my knowledge, those statements made in paragraphs 

are matter of records and rests are my humble submission.and that Ihave 

not suppressed any material facts. 

And I set my hand on this verification today the 25th 

Februaiy, 2005 at Guwahati. 

N\ d' \k)\• kr 
- 	Applicant 



.-------._ 	 .------'±--_ 

SI 	 . 	. 	Date of promotion Eligible for promotion 	- 	 - 
- 	 Name 	Designation 	- 	 forSE. 	

Remarks. 	- 	- 
If'lO.I .1. 

1 Bhabananda Kalita. JE-I 15-7-98. 	- 15-7-2000 

2 Jharna Sarkar. JE-1 	- 15-7-98. - 	15-7-2000 

3 Bhabananda Patgiri. JE-I 15-7-98. 15-7-2000 

4 Namita Hazarika JE4 15-7-98.: 15-7-2000 

5 Dhurba Pd. Sengupt - JE-I - 	15-7-98. 	- 15-7-2000 - 

6 Rajani Kt. Sarma. 	- 	- JE-I 15-7-98. - 	15-7-2000 

7 Rajat Ranjan Deka. JE-1 15-7-98. 	- - 	15-7-2000 

8 Surajit Kr. Roy. JE-1 . 	15-7-98. - 15-7-2000 

9 Swapan Kr. Dey. 	- JE-I - 	15-7-98: 15-7-2000 

• 	 10 Pradip Kr:Sinha. JE-1 	- 15-7-98. 15-7-2000 

11 Gauranga Dey JE-I 15-7-98. 15-7-2000 

• 	- 	12 KhaIiI Ansari. JE-1 . 	15-7-98. . 	15-7-2000 

13 Bhuban Ch. Das. 	- JE-( 	• 15-7-98. - 	15-7-2000 

14 Jitu Hazarika. JE-1 15-7-98. 15-7-2000 

15 Taizuddin Ahmed. 	• JE-1 - 	- 	15-7-98. - 	15-7-2000 

- 	. 	•- 	. 	

• : 
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Sr! 14 y 1 $ 	and hr1 Cnutni Vr Smrkmr wUl be cilled only If eir senhir give UflWI lii ngnes fir ipLemrn In wrItten ex- f recV 	in P/Princh it leist 7svpn\ dmvs iheid exsiin flt1 mr 

- ' Contd. 	3/-) 
p 

- 
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L 
cM/Ce,rt/C 

• 	•. 
Dy. cE/I3.I4m/rLa 

/ 	'ubi 	1tctifl Lt kc' 	f C/ôrg in 
• 	V- ginstDR & 	

/. • 

• • 	- - • 	 liP 	f Cjvj]' 	rtmont. - 
• 	• 	

flf$ UicC 	 ct jctin f OvOfl.. 	•. 	1 

• 	 ••. 	nümLVt. 5/J4 	9/I/Q4. •  • 

hO selection for U pt Of G/rg in scab 
j1fl3t >1 	Wta 3C QUlO( tø 	 • / 

on 	 tt) i hc.;by ptLne tjll urthor  
orcIor. Sta 	ncCrO rn*y Plc o be jrmod 	 ; 

• 	• 	Thjs If su  wjth thC 	)rVa1 e i crpótOflt •• • ;• j 

( . DVX ) 	• 
S 	 iO/Engg. 	 5 

• 	' 	 ' •• 	• 	 :1 

py. for in LeMtifl & nccry 	 S 

— 	 1. QC/. t 	C/7)]i 	• 	 • 	 • S 	 • • 

• 	 cAUtU. 	mt31r 	 • 

ICA

'N.  

• 	 • 	 .5 	 • 	 f.r 	 (r• 	
• 	: 
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T 	GCI ERMiENT kI t.LA 

	

: -;L 	ice/ M)N1STR'V 	LLL V.4. IS 
91 	(RAn VV.A 	OARE) 

• 	 C-M/051.  
R.BE. No. 05/2004 

•PC-11J120031CR0!6 	 New ['ethi. dated. 06-0l2004 

The General Managers, 
Allindian Railways 
& ?rodction Units 	S  
(Aster mailing list) 

uh: 	Estrc.rEflg 01 certain (onp 	
' 	

U 	cacres. 

Reference this Mintstrvs iCtter at even. 	nt •mbr ca'teC 	( 	 !- I U_U. : . S, 	cfl 	ht 

SUDJCCt. 

Pursuanyto the disussions. h!d 	vvth 	S:.aTddL:. 	':-ii;;:, .i 	 :... 	•.. 

with the approval of the Presidani in cartaI 	tnocilflcutton of tirders contasped 	n 	this 
Ministn"s letter of even number dated 09-10-2003 decided the foi1owing 

Percentage distribution of r sts in lflC umugodes ci ShuwbT Dr 
.ssistants:'Eiectricai 	ssistunts ShoUld be 	evsed from the Wsku 2I::8C 

ratio of 30:70: 	 . 
ii 	P -cnt.ne dist rht iti0n of the rett S for 	lie sat e.:ry 	trhnic:aI Supervisors ür 

the cadres where 	Misiries 	posts a 	noc 	e::iin 	;hov!d 	lie 	risd 	from 	the 
existing 17:28:25:30 to the ratio of 2 MY 2. 

2 1. 	• 	Accordrniv. the relevant entries 	•nne.ure •3 	&° • 	attacoed 	ct thy 	vard 
restruhng oider of even number dated OY 101003 	shoJ 	be substhiied 	the 
following, 

NNEXt.iR — 

Dies& AsslStarts.! Elec1n cat 
Atstants 

5000-8000 20 	: • 

4000-6000 

20 53 4000-600c 
3Q50-4f90 d 70 

CATEC;OY 

Shunting 'Drivers 



1• 	•-•- 

S  \ 

TTJ 	j 

isTn', C 	SEZ 
eOnicai Supervicor - 	4 74501 D00 

ores j 	
17 	 Ici 500-JOI00 	28 

/ Sujervjso-s (erstwhile. 	. 5500-9000 	1 	25 	/ 	
29 

strjes) are available) 	. 24 
500-8000 	I 30 	 29 i I  

I iecfliuoajSupçj05 	. I 	7450-1i500 
(for cadres where posts of 17 	 21 

6500-10500 	28 Sr'ejsors (erstwhile 
I 

29 
5500-9000 	 25 JI 	sare not available) 24 
5000-8000 

 

q It ha 	also been decjd to substjte the pro4sjons in respect of the 	ilowln appearing as items i, 3. 4 & 6 of Beards letter indicated herejnupde 	. of 	en number dated 09.10.2003 . . . 

of et 	-. 	
.. 	 ........ .1.. 	hisrestiuctung ofcadres will be with reference to the sancti . 

on 	01:1 i:2oo3. —m 	................. staff who will he placed in hisher grades as a resuh of 
 - rrolerne -iitation 	ctiese oroe-c whi ara 	n hu.t-er . 

grades w.e± c 	1.2003. 	 . 	-- 

?a.Ftjoc (Rule 
i3i3-22)_p 

3 	Staff selected and posted against the additional hiQhdr grade posts as I. result of restmctung will have their Pay fl 	en utIdr J ule 	1 (FP-22)ja)(1 trJ1 w.ef 01 	200: wiu 	nJISL'al onon for ça3 fcrior as l' per eant 	ue3. 	ihe bene 	under this ruie however, 	no 	longer 	be 	available 	in 	the  movr11ent from lower grade to higher grade in J non- 	 nctjonal situations where thereis no change in 	. 
. Cuties 	and 	IC 5 pOflS1D;1Itj.s 	e.e. 	as 	in 	the 	case 	of movement from Goods Guads to Sr. God 	Guards and Goods Drivers to Sr. Goods Drivers etc. 	In the case of' Such moveroem 	the 	ayw-;J 	be fi>ted under 

F:fl I 
Rule 1313 	Th 22) ( 	(a) (2P 	Howve 	the bCflefit of Exation ofpavu. 	nile 1323 (FR22)(fl (a) 	now be admissible in the cases of 

nction& 	pro:oLi:Jns 	such 	as promotion 	from 	Sr. Goods Guards to Pa enger Guards and Sr 	C*rd D.-iwcrs to Passe 	er 	ec 	iouah in ice'tca scales 
. 	: 



- - ---- 	- -.-==-------------- 	_____.I 	-- 	. " 

1, 

Eztg cijj0 
2nd 	up of th 

The ,exisi 	classification 	of the posts covered by 
7,  

vacancies thee orders as 	sejectjop 	d 'flQn-Se1ecrjo 	as the case may be. remains un-"I'langed. 	Hovever for , 	the 
puroose 	

of irnpjementajon 	of these 	orders, 	if an Inaivjdual 	Railway 	servant 	oecomes 	due  f̂13r 
 Promotion to a post c1assf;ed as a 	selectjon' post, the C 	sjn. 	selecijop 	p,ocea 	re 	jIJ 	stand 	modified OJ 

such a case to the exen, chat the slectjdn wi l l be based 
• 

S 

only 	on 	scrtjnv 	of 	se'jc 	recordand 
- con6dentjal repons without holding any 1WHtten and / or 	 Natura1j ,  under this prOcedure the as 	ou1sLa- 	v.iJl 	figore not 	in te panels 	This modiriec selection proedur 	has been • decided upon by the Ministry of Piiwavs asa One time exception by sPeaJ dispensation 	ii 	view - o 'nvolved. Tbers 	44 iflCOD,cCt\eCe 	 ie mp1ement2oo1i 	Of 	these 	ories 	Slmiiar:v 	br - OSS cassjFied 	as 	'non-sJectinn 	ai 	thc 

	

time 	o 	this ceslructLjr!rio 	the 	promotion 	will 	be 	based 	only on 
scrutn' of service records and confidential reports. In se c 	 2 	the nciei' o 
t1fI(l 	tlio 	oI drs 	.'iIj 	he 	e:jejicJed on 	c)assin 	thu requi5i 	Trade Test. Iz- 

I 	 C 	t 4 
 ihc 

 silouict be f011Owed 

4.1 Nonma 	vacancCs 	 il2''c3.e:cep 	diect reoru tmcnt quor 	rind u)ose 3 riSin 	on dIal date from this 	cadre 	restructui -jrio 	iaoIudjrt 	cliajfljresuitant \acaticies should be fined in th 	fll,:jpo sepuence ) 	From panels ap -oi -cved on or before Ci. I J .  .200 and cun-ent on :har date 
and the balance in the manner indicated in para 

4 Ouc 	i On 	\ 	c' 	I\ 	'ot 	b 	n 	t 'a11SUd D\ 01.1 i.200 	snoujd ne cancejjea/ahanore0 
4.3 J1 vacancies ansnfr0 	02.11.2003 ViJ be filled by • 	. norn 	'j selection procedure 
4.4. vacancies arsinQ Olit of;h 	reStun 	should be h 	seniot 	Cn)P!oe; who should he tiven 0F 	'noLo 	. 	. 	.• 	.2003_v'i, me 	Or 	j 	1 	200' ;u 	13 )Onfc 	Ic 	psi-d 	h 	modified 	selection 

and 	ieinr pa 



rorn Lie mite or 	'L over 	 he oosts as 	r nr'c.j_ 
-u'c 	Thus the 	- ec a 	oeni1 	fne porr'o -ior 	e 1' 

is aOlifibi c  u1 	for 'aanmes 	S 	out 
of rest- ctu- 	ano r ote- \acalicjet 	C - orrnil 
rules of prospective promotion irorn. the cote or ruiin: 
UPOvacancywiilapply 	 . 

4.5 	In cases Were percenLaes have been reduced in te • 	 - lower grade and no new post becomes available as a 
result 	of 	resmjctu- 	the 	existin 	vacancies 	on 	 ft OLI 11003 should he Red up by normi s&ectiOn 
.pocedure. 	 . 

4.6 Emoloyees who uerire!resjg 	between the period 
from 	01112003 	i.e. 	be 	We 	of 	effect 	of 	this 

I restacturn 	to the - ate of actual implementation of 
these orders. wifl h 	eligible for the txationenets 
and anears under thee orders w C. f 01 11 

eu-s of 	6 While 	irnpiememinih 	resrructurj 	orders. cach 	oe instructans r 	nd i 	ni al,lfljrn neriod or 
P1 OuiOt 	SLIC C 	t'n 	1fl1 	snulc1 	oc 

• 
fOliowcd 	However, wI,iile considcrj ni 	any rela.:ajioñ 
in the residency oerio 	prescribed for promotions to 

 varioc F 	 General 	Manaiers 	vt:ftf 
perso;ii. 	CIISIIR- 	fhc safciv  • 	 . not compromised . 	. 

ku1aI 	ack-now! edge receipt 

.Hindi version will follow. 
. 

.. ...
. 	1' 

I- - 

(S hriprkash 
Director. Ppy Commission - 

Rai way Board 
No P -UJ]2 003/CRC/6 	•,. 	. 	

-, 	New Del1j. dated 06-01-2034 

Spares) on.:w -thd to 	i - iI:wa: - : .:C,,y Delhi 	•. 	 - 

(, Suman - 	 . 	 . 	For Fnancja; Commssjoner Raihvavs. 

-- 

L: , _•, •, 	 •••.- ,•.( 

-. .,- 	.• 	 .. . •- 
S  • \.L;• 
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•OeFICE GF,,THE  

	

- 	 NAL MANAR_() '. 
IAbILpO1 

NO .E/254/21/III/Pt-IV(E) 	 iTifl4/O4 

/ 
/.To 	. 	. 	. 	 . 	 . 	•. 

	

\. cjc0/MLc 	. 	 . 
.N.?.Railway 	

. 	 0 	 •• 

Su: 	te wie vacancy position of 	. . . . 

	

â.rawing ano. Design Catre.oi 	o; • . .. 	 . . 	. 	. , 	Civil 	teparteflt unter 	. 
(WCon/t4tW 'Unit). , c 	(c'3 

pleasdfuzilista thgrateEwise vacancy p.siion 
of tiawing ant t.stgn catzle of Civil &igg, epwent(IIQ unit) 
as per format given below. 

Incumbent] Designation OS  as 	On bU V cy Date 
- 	 &pi'_ftle 	onl/11/03 

• 	 ..•. 	 • 	 . 	
. 	 ................, 

Unthet 

The above position is urgently nee4et to prcess 
• 	. 	selection/SuitabilitY test of trawing c

'
Mré for filling U, 

vacano.ies against .restructurg . 	• 	. 	.• 

	

• 	•.• 	• If the staffrworlUng on 	'4ioc -Unis the tate: of. 

	

• 0L 	
. promotion may please be in&ioatet accotiflgly , 	• • . •.• 

---- 	 , 	 • 	 t 	 I• 



/ 

L41LWAYCQ 

	

0 	
Office ofthe 

No E/254/CJSe1çtjopJg6 Pt H 	 GeneM Ma ger(con) 
Mahgaon, Dated O4 2004 

To 
GMiP/Mlg. 
N.F. Railway. 	H 

Sub; Grade wise vacnncyposjtjo of Dmwing &Dèsign Cadi Tivul Engine 

	

department under ()M/CónfMIg.(HQ Unit) 	 ering  Ref Your letterNoJ 	1/14/PtI\i (E)dated:-26.04.20(J4 

As desired, the staff,t,osjtjon of.Drnwjng and Design Cadi of Civil Engineeng department under GMCon/MJg. (}IQ Jnit) is sent heiwith at Anne,au 	fbr disposal please. 

DA As above 

(A.K. Sinha) 
APO/CON/MLG 
r QCoi. 

H 

l 



Category Scale BOS ON ROLL(HQ. Unit) Other than HQ. Unit Total Regular  Vacancy 
Ad-hoc Regular Ad-hoc 

SSEJDrg. 7450-11500/- 4 - 2 - 1 3 1 

3E/Drg 6500-10500/- 3 7 - 6 16 

JE/I/Drg. 5500-90001- 33 2 21 2 6 31 2 

JEJII/Drg. 5000-8000/- 15 -: 2 3 6 11 4 

ADM 4000-6000/- 9 - - - 7 7 - 2 

SSEJDesign 7450-11500/- - - - - - - - 

SE/Design 6500-10500/- 7 2 3 - - 5 2 

V 

STATEMENT OF BOS UNDER GM/CON/N.F. RLY: INCLUDING HQ. UNIT 	Annexure A 

- XJ, RAlifty,  
%L 
 

go 

k  io 

'. t =, t 05!12  
I 



a',o4rretSE a JEJmjZ2' Ma. ago 

- 	 •---- 	. -. 	.;•_• -* 

1 	 .,.. 	S.. .... 

.5 	 .5. . 

INCUMBENT OF DRAWING AND DESIGN CADRE UNDER 
• 	 CONSTRUCTiON ORGANISATION. (HQ: UNIT). 

A. 	SSE/Drg. 	1 $hri UK.Guha (Reg.) 
2 SEnt. Kanika Das 	. 

• 

(Reg.) 

B. 	SE/Drg. 	1 Shri Sarbeswar Baishya • (Reg.) 
2 Shri Bhupen Oh. Hazarika . (Reg.) 
3 Shri Gautam Singha Roy (Reg.) 
4 Syed Muniri Ahmed 	. (Reg.) 
5 Snit. Nizara Bora 	. 	 .• (Reg.) 

• 	 6 Shri Ranjit Kurnar Sharma (Reg.) 
- 	 . 	 7 Smt.Dipali Gohain 	• 	 .. (Reg.) 

• 	 • 	 .. 	8 Shri Naba Kumar Das 	• • <Ad-hoc) 
Shn BijoyHazarika 	. . (Ad-hoc)c 

10 Shri GaUtam Kumar Das (Ad-hoc) 

C. 	JE/J/Drg. 	1 Shri.A.C. Kachari 	, (Reg.) 
2 Srnt. Bhadrawati Pa(hak (Reg.) 

- 	 . 	 . 	 .. 3 ShnK.C. .Dutt 	• (Reg.) 
4 Smt. Jharna Sarkar (Reg.) 

• 	 5 ShriBPatgiri 	• 	 • (Reg.) 
6 Shri D.P;Sengupta 	• (Reg.) 
7 Shri Gauranga Dey. (Reg.) 
8 Shri B. Kalita (Reg.) 
9 Shri Jitu Hazarik (Reg.) 

1O:Shri.I .DebRoy/ (Reg.) 
11 Shri Rajani Kt. Sharma (Reg.) 

• 	12 Md. KhaiilAnswan (Reg.) 
13 ShriB.K.Majumder (Reg.) 
14 Shri Kaichan Dey. (Reg 

- 	 • 	
15 .Srn. NJiita DevV 	.. (Re 
16 Smt:M. Deb Roy (Reg.) 
17 Shri S.R. Barman 	•. (Reg.) 

• 	18 Shri Sarijoy Bhattacharje (Reg.) 
19Shr1Netai Chakrabortyp' (Reg.) 
20 Shri.Sadhan Chakraborty" (Reg.) 
21 Shri;A.K. Das ,, 

• 

(Reg.) 	• 

22 ,Shn Joydeb Sarmah' (Ad-hoc) 
3 Shri 	im 	• (Ad-hoc) 

S . 

.5 	 .- I 	 • 	 • 

S 	 . 

I) 

/i. 

/1 



- 	 .-...--.. 	- 

D 	JIi/Drg 	1 Shri Charu Medhi 	(Reg.) 
2 Smt. Ranu Bala Dev 	(Reg.) 

Shri P. Bose who is orgihally as ADM at present 
working as Console Operator on Ad-hoc basis. 

E 	SE/Design.. 1 Shri P. Purkayastha. 	(Reg.) 
- 	 2 Shri T. K. Chakraborty 	(Reg.) 

3 Shri B.C. Das 	 (Reg) 
4 Sh,i R. K. Moitra 	(Ad-hoc) 
5 Shri S. K. Singha Roy 	(Ad-hoc) 

* 	 . 

• 	 * • 	
z;;.-' 

•1 	••4.jIx 

- H 

- 

• 	 - 	
.•• 	 H) 




